
Central Administrative Tribunal
Principal Bench

0.A- No- 1584 of 1992

He w De 1 h i , dated t he 91 h J u 1y , 1,99 7

HON'BLE MR- S.R. AOIGE, MEMBER (A.)
HON'BLE MRS- LAKSHMl SWAMINATHAN, MEMBER (d)

3hri Keshav Bhattacharya,
S/o Sri Ashoke Ranjan Bhattacharya
C/o Shri P.S- Saxena,
62, Braj Oham Colony,
t:5 e h i n d Ar y a S a rn a j Ma n d i r ,
p a r 111 a 1 a F' 1 - 0 o 1 o n y ,

ri o r a d a b a d-2 44O01,

( No n e a p p e a i" e d)

Versus

App1i can t

1- U-0-1- through
T he Gen e ra 1 Man age r ,
No r t l'ie r n R a i 1 wa y ,

i:;i a r o d a Ho u s a „ Ne w 0 e 1 h i

2- The Divl- Railway Manager,
No r t h e r n R a i 1 wa y,
Moradabad-

3 .. T h e C h a i t ma tT, Ra i 1 wa y Bo a r d,
Rail Bhawan.
New Delhi- --- Respondent

(B y Ad Vo c a t c : S h r i F' - S - Ma 11 e n d r u ,)

ORDER (Oral)

Hon " ble Mr - S - R .. Frd i.ge - Me inbe r (A )

1/

Applicant seeks a direction to Respondents to

constitute a separate sieniority unit at the Computer

Centre, DRM Office, Moradabad and to deem the applicant

as having been encadred in the sen ior ity unit at the

Computer Centre from the date he was inducted and

posted in the Computer Centre i „ e from IS-4-88 with

all c o rIs e q u e n t i a1 benefit s„



/ 2 /

None appeared tor applicant «hen this case was
wa note that this case has been on Board

since 4.7.1997. Shrl P.S.Mahendru for respondents
appeared and has been heard.

3. The Question whether or not to constitute a
slparate seniority unit at the Ccputer Centre is a

called out.

ma tter entirely within the frame work of administrative
policy of the Respondents, and in the facts of the ca-e
we do not think that any such direction needs to be
given to the Respondents as prayed for by applicant.
Furthermore we note that Respondents In their reply
have stated that applicant who was workl g as ASM in
the pay scale of Rs.UM - 2300 was only put to work in
the computer Centre on his own request and was never
regularly appoi .ted as a Console operator/Programmer.

i. Applicant has not filed any rejoinder denying
these averments of the Respondents

5. Under the circumstances this O.A. fails and is
dismissed. No costs.

(Mrs. lakshmi Swaminathan) '̂Member'(Al

/GK/


